(1 B Written Answers

THE MINISTER OF LAW AND SO.
CIAL WELFARE (SHRI GOVINDA
MENON ) : (a) Yes, Sir.

(b) Two statements showing the subj
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED): (a) and (b). No, Sir, Government

dJ

discussed and the recommendations made
at the conference of Chief Electoral Officers
are laid on the Table of the House. (Placed
in Library. See No. LT-2571/170)

(c) The recommendations

are being
examined by the Government.

Follow-up Action on Dutt Commitiee
Report on Industrial Licensing

216. SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI NARAYANAN ;-
SHRI MAYAVAN :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state ) :

(a) whether it is a fact that follow-up
action on the recommendations of the Dutt
Committee on Industrial Licensing Policy

has been delayed and muy be delayed for
more months t0 come;

(b) if so, the main reasons therefor;

(c) whether this delay has changed the
outlook for faster industrial development
in the near future;

(d) whether this delay is due to the
differences in Government on industrial
policy; '

(¢) whether it is also a fact that about 40
industrial units are required to be expanded
to meet the requirement of the domestic as
well as export markets and the units manu-
facturing them have been identified but
expansion has not been decided and

(f) if so, ‘when the final
likely to be taken ? - ’

the .
applications have bzen pending for long; and -

decision ) isl .

@Al W

has d its decisions relatiog to Indus-
trial Licensing Policy on the 18th February,
1970, afier examining the findiogs and recom=
mendations of the Industrial Licensing Policy
Inquiry Committee. Since the recommen-
dations of the Ci had far-r
implications, they were examined in consul-
tation with the various Ministries of the
Government, the Planning Commission and
also other concerned interests including the
Central Advisory Council of Industries, the
Consultative Committce of Parliament for
the Ministry of Industrial Davelopment and

. others.

(c) and (d). No, Sir,

(¢) and (f), The Ministry of Foreign
Trade have been engaged tn identifying the
industrial uvnits and product lines where
expantion of capacity is needed to sustain
the momentum in the export of industrial
products. Some applications for expansion
of capacity have also been received in thgt
Ministry which are still under their consi-
deration, After Ministry of Foreign “Trade
have completéd examination of such appli-
cations, these would bs considered by the
Licensing Committee.
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